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Statement of Reasons 

  

1. Introduction: 

1.1. The Central Electricity Regulatory Commission (Cross Border Trade of Electricity) 

Regulations, 2019 (‘Principal Regulations’) were notified on 08.03.2019 and made 

effective on 14.05.2019. The first amendment to the Principal Regulations was notified 

on 15.12.2023 and made effective on 26.12.2023 (hereinafter collectively referred to 

as “CBTE Regulations”). 

1.2. Subsequent to the notification of Central Electricity Regulatory Commission 

(Connectivity and General Network Access to the inter-State Transmission System) 

Regulations, 2022 (hereinafter referred to as ‘GNA Regulations) by the Commission on 

07.06.2022, and amendment to the “Guidelines for Import/Export (Cross Border) of 

Electricity-2018 (hereinafter referred as “Cross Border Guidelines”) issued by the MoP 

vide OM dated 12.08.2024, consequential changes were required in the CBTE 

Regulations in order to align it with the GNA Regulations and the amendments in the  

Cross Border Guidelines.  

1.3. In light of the notification of the GNA Regulation and amendments in the Cross Border 

Guidelines, the Commission vide notification dated 31.12.2024, issued the Draft 
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Central Electricity Regulatory Commission (Cross Border Trade of Electricity) (Second 

Amendment) Regulations, 2024 (hereinafter referred to as “draft Second Amendment” 

or “draft amendment”) along with the public notice seeking comments/ suggestions/ 

observations from the stakeholders/ public by 07.02.2025. A list of stakeholders who 

submitted written comments is attached as Appendix-I. The Commission conducted a 

Public Hearing on 09.05.2025, and the list of stakeholders who made oral 

submissions/presentations during the Public Hearing is attached as Appendix-II. The 

Commission under the draft Second Amendment has mainly proposed the following 

amendments: 

i. Amendments to align the CBTE Regulations with the GNA Regulations – 

Alignment of LTA, MTOA, STOA with Connectivity / GNA and processing of the 

application and grant of Connectivity, GNA / T-GNA under the GNA Regulations; 

ii. Amendments in light of the amendment to the Cross Border Guidelines vide MoP 

Order dated 12.08.2024;  

iii. Planning and implementation of Cross Border Transmission Link (CBTL) and the 

manner of recovery of transmission charges for use of such CBTL; 

iv. Other Amendments 

1.4. The comments/ suggestions offered by the stakeholders on the draft Second 

Amendment and the rationale behind the decisions of the Commission are discussed 

in the succeeding paragraphs. While an attempt has been made to consider all 

comments/suggestions received, the names of all stakeholders may not appear in the 

deliberations. However, comments from all the stakeholders have been uploaded to 

the website of the Commission. 

1.5. Various entities have also submitted their comments on such clauses of the CBTE 

Regulations which were not proposed to be amended under the draft Second 

Amendment. Such comments have not been considered while finalising the second 

amendment. 

 

2. Amendment to Clause (1) of Regulation 2 of the CBTE Regulations: 

2.1. The following amendment was proposed in sub-clause (e) of Clause (1) of 

Regulation 2 of the Principal Regulations” 

“The words “or an electricity trading licensee of India” shall be inserted at the end of sub-clause 
(e) of Clause (1) of Regulation 2 of the Principal Regulations.” 

2.2. Comments have been received from Adani Power and CTUIL. 
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2.2.1. Adani Power has suggested that the definition of 'Applicant' should include Generators 

located within India and electrically connected to the neighbouring country as well, to 

be eligible to seek Connectivity to the Indian Grid in line with this Regulation read with 

GNA Regulations. 

2.2.2. CTUIL commented that there is no provision in the Guidelines for Import / Export (Cross 

Border) of Electricity- 2018 for directly connecting a neighbouring country generator to 

the Indian grid. 

2.3. Analysis and Decision 

2.3.1. Adani Power suggestion has been accepted since a generating station located within 

India and electrically connected to the neighbouring country shall also be eligible to 

seek Connectivity with the Indian Grid under these regulations.  

2.3.2. CTUIL comment is not accepted as the same is beyond the scope of the present 

amendment.   

 
2.4. Sub-clause (s) of Clause (1) of Regulation 2 of the CBTE Regulations were 

proposed to be substituted as below: 

 “Cross Border Transmission Link’ or ‘CBTL’ means the transmission link from the pooling 
station within India till the pooling station of a neighbouring country, as may be specified by the 
Designated Authority in consultation with the Transmission Planning Agency of any of the 
neighbouring countries for electricity and shall include the dedicated transmission line from the 
generating station or a drawee facility (i) located within the territory of a neighbouring country 
getting connected with the Indian grid or (ii) located within the territory of India getting connected 
with the grid of the neighbouring country;” 

2.5. Comments have been received from CEA and CTUIL. 

2.5.1. CEA has submitted that provisions in respect of grant of Connectivity to the entity located 

in the neighbouring country(ies) directly through the dedicated transmission line may be 

deleted, stating that the same is not under the Cross Border Guidelines issued by the MoP.  

 

2.5.2. CTUIL has commented that the word "dedicated transmission line" has been used in the 

definition; however, "dedicated transmission lines" is defined in the Electricity Act 2003. 

Accordingly, CTUIL suggested that the phrase "dedicated transmission line" may be 

replaced with "dedicated transmission system”. 

2.6. Analysis and Discussion 

2.6.1. CEA have submitted similar comments in other clauses of the draft Second 

Amendment, which have not been repeated at every clause and have been dealt 
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herewith. In this regard, it is clarified that Connectivity to the generators located in the 

neighbouring country(ies) directly through the dedicated transmission line (own, 

developed and operated by such generators) to connect to the Indian Grid was included 

in the Principal Regulations in 2019 and has not been proposed under the draft second 

amendment. Accordingly, the CEA’s suggestions are beyond the scope of the second 

amendment.  The proposal to connect “drawee facility” directly through a dedicated line 

has been dropped, considering the comments of CEA.  

2.6.2. Suggestion of CTUIL to change “dedicated transmission line” to “dedicated 

transmission system” is not considered necessary. 

2.7. Sub-clause (u) of Clause (1) of Regulation 2 of the CBTE Regulations was 

proposed to be substituted as below: 

“Dedicated Transmission System’ means (i) the transmission system developed by a 
Participating Entity for transacting electricity between a generating station or a drawee facility 
located in a neighbouring country to a specified point in the Indian grid or (ii) the transmission 
system developed by a Participating Entity for transacting electricity between a generating 
station or a drawee facility located in the Indian grid to a specified point located in a neighbouring 
country or (iii) transmission system to connect, with Indian Grid under Regulation 10(7) of these 
regulations for a generating station located in India but electrically directly connected to a 
neighbouring country;” 

2.8. Comment has been received from CTUIL. 

2.8.1. CTUIL commented that, as per MoP's Guidelines on Cross Border Trade, only Indian 

entities can participate in trade. Further, under the DA Procedure, the applicant can be 

an Indian entity. DTS need not be implemented by the Participating Entity. The Entity 

developing DTS and Entities engaged in trade on the DTS can be separate. 

Accordingly, CTUIL has suggested deleting ‘developed by a Participating Entity’  

2.9. Analysis and Decision 

2.9.1. We have already noted that a dedicated transmission line by a generator located in a 

neighbouring Country is already part of the Principal regulations and is not under 

Amendment.   The words “drawee facility” and “constructing the dedicated system” 

have been dropped as of now, in light of CEA’s comments.   

2.10. Insertion of new Clause (x-i) after clause (x) of Clause (1) of Regulation 2 of the 

Principal Regulations 

2.10.1. CTU has suggested the insertion of the definition of “Due Date” used in the regulations. 

2.10.2. Considering the comments of CTU, the following definition has been inserted: 
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“(x-i) ‘Due Date’ means the forty-fifth (45th) day from the date of presentation of the bill 

raised by the Central Transmission Utility under these regulations”. 

 

2.11. The following amendment was proposed in sub-clause (ss) of Clause (1) of 

Regulation 2 of the Principal Regulations” 

“The words “which has been granted long-term access or medium-term open access or short-

term open access” shall be replaced with the words “that has been granted GNA or T-GNA” in 

sub-clause (ss) of Clause (1) of Regulation 2 of the Principal Regulations.” 

2.12. A comment has been received from Adani Power. 

2.13. Adani Power has commented that under the GNA Regulations, the drawee 

entity/Buying Entity is required to obtain GNA while the injecting/Selling Entity is 

required to obtain Connectivity. Accordingly, the proposed clause should be amended  

to allow the 'Selling Entity' to also seek 'Connectivity'. 

2.14. Analysis and Decision 

2.14.1. Suggestions are not accepted. The selling entity may be a trading licensee which is not 

eligible to seek Connectivity. The clauses that permit a generating station to obtain 

Connectivity are already incorporated in the regulations 

 

3. Amendment to Regulation 3 of the CBTE Regulations:    

3.1. It was proposed that the words “and the SNAs” shall be added at the end of the main 

paragraph of Clause (1) of Regulation 3 of the Principal Regulations. 

3.2. Comment has been received from CTUIL. 

3.2.1. CTUIL has suggested incorporating the words “(including Indian trading licensees)” 

after the words “Participating Entities in India in the main paragraph. 

3.3. Analysis and Decision 

3.3.1. The suggestion of CTU to incorporate “Indian trading licensees” is already incorporated 

under Participating Entity in India, and there is no need to incorporate it specifically. 

 

3.4. Following new sub-clause (iv) was proposed for addition in Clause (2) of 

Regulation 3 of the CBTE Regulations: 

“(iv) through Indian Power Exchange in terms of Regulation 6 of these regulations;” 

3.5. Comment has been received from PTC India. 
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3.6. PTC India has commented that, as per the Designated Authority Procedure, 

Neighbouring Countries are allowed to participate in the DAM and RTM market only. 

Hence, DAM/RTM should be included in the above. 

3.7. Analysis and Decision 

3.7.1. Clause 5.3 of the MoP’s Cross Border Guidelines dated 12.8.2024 provides as under: 

“5.3 Any Indian power trader may, after obtaining approval from the Designated Authority, trade 
in Indian Power Exchanges on behalf of any Entity of neighbouring country, for specified 
quantum as provided in the Approval and complying with CERC Regulations.” 

 

3.7.2. The transaction under Indian Power Exchanges shall be governed as per the above 

after approval of DA. There is no need to incorporate the words “DAM/RTM”, and the 

mode of transaction at the Indian Power Exchange shall be as approved by DA. 

 

4. Amendment to Regulation 7 of the CBTE Regulations:    

4.1. Clause (2) of Regulation 7 was proposed to be substituted as under: 

“(2) The manner of implementation of Cross Border Transmission Link covered under Clause 

(1) of this Regulation, between the pooling station within India till the Indian border and the 

implementing agency shall be decided by the Government of India. 

(2-i) A participating entity having a generating station or a drawl facility located in one country 

may develop, operate, and maintain the dedicated transmission system from their generating 

station or drawl facility to the pooling station of a neigbouring country at its own cost after 

obtaining all the necessary approvals from respective countries:  

Provided that spare capacity in the dedicated transmission system can be utilized by other 

entities under open access, subject to payment of transmission charges as per Regulation 

30 (1) of these regulations. 

(2-ii) A transmission licensee may develop, operate, and maintain Indian portion of Cross 

Border Transmission Link after obtaining the necessary approvals from the Government of 

India, for the purpose of facilitating the transaction of power between the neighbouring 

countries under open access, subject to payment of transmission charges by the 

participating entities as per Regulation 30 (1) of these Regulations.” 

4.2. A comment has been received from Grid India. 

4.2.1. Grid India has sought clarification whether these lines from the participating entity's 

generating station or drawal facility to the neighbouring country will be connected with 

the Indian Power System. 

4.3. Analysis and Decision 

4.3.1. The draft amendment to Regulation 7(2) has been modified in light of the comments of 

CEA and the decision not to consider a dedicated transmission system from a drawal 
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facility located in India or a neighbouring country connected through such dedicated 

lines. Accordingly,  Grid India’s comment is addressed.  

4.4. Clause (3) of Regulation 7: 

4.4.1. It was proposed that the words “covered under Clauses (1) and (2) of this 

Regulation” shall be added after the words “Cross Border Transmission Link” in Clause 

(3) of Regulation 7 of the Principal Regulations. 

4.4.2. No comments have been received.  

4.5. Analysis and Decision 

4.5.1.  Clause (3) of Regulation 7 have been modified to include the lines covered 

under amended Regulation 7(2-i) and 7(2-ii) under ambit of Regulation 7(3) in which 

case the Transmission Planning Agency of India, in consultation with the Transmission 

Planning Agency of neighbouring country, shall grant access to the Participating 

Entities to use such lines such that access is granted to entities in a non-discriminatory 

manner. 

 

5. Amendment to Regulation 8 of the CBTE Regulations:      

5.1. Clause (1) of Regulation 8 was proposed to be substituted as under: 

“(1) A Participating Entity located in a neighbouring country, for the purpose of injection 

into or drawl from the Indian grid, shall be required to seek connectivity or GNA or T-GNA, 

as the case may be, through separate applications: 

  

Provided that an electricity trading licensee of India engaged in cross border trade of 

electricity may seek GNA or T-GNA, in accordance with these Regulations.” 

5.2. Comments have been received from Tata Power, PTC India, and NVVN. 

5.2.1. Tata Power has commented that the Utilities usually tie up capacity on long/medium 

term with a time span of 1 to 2 years from the actual supply commencement date, which 

requires a process of PPA finalisation followed by Regulatory Approval. Further, as the 

Participating entity or trading licensee is providing the necessary BGs to secure access 

to the grid, the requirement of mentioning the name of the Buyer may be relaxed at the 

time of submission of the GNA application. Accordingly, Tata Power has suggested the 

addition of the following proviso:  

“Provided that for GNA application, it is not mandatory for the application to mention the name 
of Buyer/Discom in the GNA application. 

The Designated Authority (DA) may accordingly revise its procedure as well as formats within 
30 days from the date of issuance of these Regulations.” 
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5.2.2. PTC India has commented that the participating entity should be allowed to seek 

Connectivity only and not GNA or T-GNA. The scope of GNA and T-GNA should be 

with the electricity trader only. This will ensure secure payments for GNA transmission 

charges and any other charges as per the regulations, to the CTUIL, RLDC, and RPC. 

5.2.3. NVVN has suggested the following modifications: 

“Provided, an electricity trading licensee of India engaged in cross-border trade of electricity 
may also seek GNA or T-GNA on behalf of the Participating Entity located in the 
neighboring country in accordance with these Regulations. However, the Connectivity 
GNA agreement shall be signed by the participating entity of the neighboring country. 

Provided that in case of power supply under Tripartite agreement for transaction 
across India involving two neighboring countries, injecting entity located in the 
neighboring country may also apply for GNA for drawl of power on behalf of the drawee 
entity located in the other neighboring country" 

5.3. Analysis and Decision 

5.3.1. With regard to the suggestions of Tata Power, it is clarified that the application of GNA 

does not require the submission of PPA along with the application and the same is 

required at the time of scheduling of power. Further, any suggestion to modify 

procedures of DA, if any, is beyond the scope of these Regulations. PTC’s suggestion 

is not accepted, as the entity eligible to seek Connectivity to the Indian Grid under these 

regulations shall also be eligible to seek GNA.  

5.3.2. NVVN comment is not accepted.  The GNA agreement shall be signed by the entity 

that has been granted GNA, and such entity is obligated to comply with the regulatory 

requirements, including payment of transmission charges. With regard to GNA for 

drawal by the injecting entity, in case of a tripartite agreement, it is clarified that the 

injecting entity located in a particular country is not eligible to seek GNA for drawal for 

another neighbouring country. Such GNA for drawal may be applied by drawing a 

participating entity, including an Indian trading licensee, on behalf of such entity  

6. Amendment to Regulation 8 of the CBTE Regulations:  

6.1.1. Explanatory Memorandum issued along with draft Second Amendment provides as 

under: 

“5. Under the GNA Regulations, a generating station applies for Connectivity to ISTS and is not 
required to make separate applications for Access to ISTS, and Connectivity is considered as 
deemed GNA since the generator evacuates entire power through ISTS. However, in the case 
of an entity located in a neighbouring Country, such an entity may not wish to evacuate the 
entire Installed capacity to the Indian grid. Hence, flexibility needs to be considered where such 
an entity may seek access as per its requirements. Accordingly, it is proposed that the 
Connectivity granted under the CBTE Regulations shall allow connection to the Indian grid but 
shall not confer any rights towards transmission access (GNA or T-GNA) for Indian Grid, which 
shall be required to be obtained separately. 
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6. Further, in order to consolidate the applications for connectivity, GNA or T-GNA in the course 
of Cross border trade in electricity, the trading licensee of India shall also make separate 
applications for injection into or drawl from the Indian grid under Cross Border regulations. On 
finalization of this amendment, the provisions related to cross border trade shall be deleted from 
the GNA Regulations. If any electricity trading licensee of India has been granted GNA or T-GNA 
under the GNA Regulations, the same shall be transitioned under the CBTE Regulations. For 
such transition, the Conn-BGs submitted by such trading licensee under the GNA Regulations 
shall be considered under the CBTE Regulations.” 

6.1.2. We note that Connectivity under these regulations may be obtained by the following 

entities: 

(a) Generating station located in a neighbouring country seeking to get connected to 

the Indian Grid through a dedicated transmission system. 

(b) Generating station located in India and electrically directly connected to a 

neighbouring country through a dedicated transmission system, and seeking to 

connect to the Indian Grid. 

 

6.1.3. For both the cases noted above, the generating station shall be eligible to seek 

Connectivity, which shall not confer any automatic rights of access, and access has to 

be obtained separately as GNA or T-GNA as per the requirements of such generating 

station. Since GNA is required to be obtained separately, the entire evacuation system 

shall be taken up only on the application of GNA, whereas T-GNA shall be permitted 

on margins. The provision of Bank Guarantees as security for the transmission system 

shall be governed by these regulations. 

6.1.4. There are a number of processing timelines and formats, for example, Advance and 

exigency T-GNA application formats, their processing timeline, etc., which shall be 

governed in terms of the GNA Regulations read with these regulations. 

6.1.5. Accordingly, Regulation 8(2) and 8(3) of these regulations provides as under: 

“(2) Applications for grant of connectivity or GNA shall be made to CTU and Applications 
for grant of T-GNA shall be made to NLDC under these Regulations, with the 
conditions as under: 

(a)  Connectivity granted under these regulations shall allow connection to the Indian 
grid but shall not confer any rights towards transmission access (GNA or T-GNA) for 
the Indian Grid which shall be required to be obtained separately.  
 
(b)Applicant seeking grant of Connectivity or GNA or T-GNA under these regulations 
shall furnish the Application fee and Bank Guarantee(s) in accordance with these 
regulations. 

 
(3) .Except where specifically provided in these Regulations, the provisions contained 
in the GNA Regulations shall apply mutatis mutandis to the participating entities for 
cross border trade of electricity. “ 
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7. Amendment to Regulation 9 of the CBTE Regulations:  

7.1. Clause (1) of Regulation 9 of the CBTE Regulations was proposed to be 

substituted as under: 

“(1) The applications for connectivity or GNA shall be accompanied by a non-refundable 

application fee of Rs 5 lac in Indian Rupees, payable in the name and in the manner to be 

laid down by the CTU.” 

7.2. A Comment has been received from CTUIL. 

7.2.1. CTUIL suggested that the application should be accompanied by a non-refundable 

application fee of Rs 5 lakh in Indian Rupees along with Taxes, cess, statutory duties 

and levies. 

7.3. Analysis and Decision 

7.3.1. CTUIL’s suggestion has been accepted, Clause (1) has been modified to include “along 

with applicable taxes”. 

7.4. Clause (3) of Regulation 9 of the CBTE Regulations was proposed to be 

substituted as under: 

“(3) The fee for T-GNA applications shall be Rs 5000 in Indian Rupees per application.” 

7.5. A comment has been received from NVVN. 

7.5.1. NVVN has commented that to ensure alignment with the GNA Regulation, the fee for 

T-GNA applications may be kept the same as under the GNA Regulations. 

7.6. Analysis and Decision 

In respect of the NVVN comment, it is clarified that the fee for T-GNA applications, as 

Rs 5000, is same as that for the T-GNA application under the GNA Regulations. 

Further, in light of the CTUIL suggestion for clause (1) of Regulation 9, a similar 

modification has been incorporated under Clause (3) to include applicable taxes along 

with the fee  

8. Amendment to Regulation 10 of the CBTE Regulations:   

8.1. The existing Clause (6) of Regulation 10 provides as under: 

“(6) A Participating Entity located in the neighbouring country and getting connected to the 

Indian grid through Cross Border Transmission Link shall not be required to apply for 

Connectivity to the Indian grid.” 
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As per the above, a participating entity located in the neighbouring country is not 

required to apply for Connectivity if it is getting connected through the CBTL. However, 

the definition of CBTL includes a dedicated transmission line from the generating 

station located within the territory of a neighbouring country getting connected with the 

Indian grid. Such generating station would seek Connectivity to the Indian Grid under 

Regulation 10(1) of these regulations. Hence, a clarificatory modification has been 

included under Regulation 10(6) as underlined as under:  

 “(6) A Participating Entity located in the neighbouring country and getting connected to the 

Indian grid through Cross Border Transmission Link (other than a dedicated transmission 

system) shall not be required to apply for Connectivity to the Indian grid.” 

 

 

8.2. New Clauses (7) to (10) were proposed to be added under Regulation 10 as under: 

“(7) A generating station supplying power exclusively to a neighbouring country through a 

dedicated transmission system may seek connectivity and access to Indian Grid as per 

Annexure-I to these regulations. 

(8) Participating Entity located in neighbouring country and getting connected to the Indian 

grid through dedicated transmission system, shall submit one time connectivity charges for 

Rs. one lakh per MW for the quantum of connectivity granted, one month prior to a physical 

connection to the Indian Grid. The one time charges paid by such entity shall be adjusted 

in Monthly Transmission Charges under the Sharing Regulations. 

(9) In case application for Connectivity under these regulations is withdrawn, Application 

Bank Guarantee submitted under this regulation shall be encashed.  

(10) The Application Bank Guarantee submitted under this regulation shall be returned 

within thirty (30) days of physical connection to Indian Grid through the dedicated 

transmission system.” 

8.3. A comment has been received from CTUIL on proposed Clause (8) of Regulation 10. 

8.3.1. CTUIL has commented that from the wording ‘adjustment’ it appears that one-time 

charges shall be adjusted only in the transmission charges payable by cross-border 

customers. Accordingly, CTUIL suggested using similar wording as used in Regulation 

22.2(d) of GNA Regulations for treatment of one-time GNA charges, to clarify that one-

time connectivity charges shall be used to reduce the monthly transmission charges 

applicable to all the customers under the sharing regulation.  

8.4. Analysis and Decision 

8.5. CTUIL suggestions have been accepted. The one-time charges shall be used to reduce 

the overall Monthly Transmission charges for all DICs. The modification has been 

incorporated under Clause (8) of Regulation 10. 
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8.6. The generating station supplying power exclusively to a neighbouring country through 

a dedicated transmission system covered under Regulation 10(7) may seek to connect 

to the Indian Grid under the said clause. Participating entities located in neighbouring 

countries are required to pay various charges, including DSM charges, reactive energy 

charges, and other associated charges, through an SNA. However, the entity covered 

under Regulation 10(7) is located in India, and once it gets connected to the Indian 

Grid, it shall be liable to pay such charges directly and not through SNA since the 

transaction is not happening cross border. Accordingly following has been inserted in 

Regulation 10(7): 

“Such entity shall comply with requirements of Grid Code and Technical Standards of CEA and 

shall be liable for payment of applicable charges under Regulations issued  by the Commission  

including reactive energy charges, transmission charges and deviation charges directly and not 

through SNA.” 

 

9. Amendment to Regulation 11 of the CBTE Regulations:   

9.1. Clause (1) of Regulation 11 was proposed to be substituted as under: 

“(1) The Application for grant of T-GNA to the Indian grid by a Participating entity located in 

the neighbouring Country or by an electricity trading licensee of India, for the purpose of 

injection into the Indian grid or drawal from the Indian grid, for cross border trade of electricity 

shall be made to NLDC under these Regulations, subject to Regulation 6 of these 

regulations”.  

9.2. A comment has been received from Grid India. 

9.2.1. Grid India suggested that the T-GNA applicant should be an Indian entity only. If a T-

GNA applicant is a foreign entity, there will be difficulty on the part of the nodal agency 

(NLDC) in dealing with foreign bank accounts and foreign currency for transactions 

such as refund or receipt of T-GNA charges to/from the Applicant. SNA can be 

entrusted with the responsibility for applying for T-GNA on behalf of a participating entity 

located in the neighbouring Country. 

9.3. Analysis and Decision 

9.3.1.  We note that the concern of Grid India regarding the difficulty in dealing with the 

involvement of foreign bank accounts and foreign currency for transactions has already 

been addressed in Regulation 35 of the Principal Regulation quoted as under: 

 
“Bank Guarantees, Letter of Credit, or any other payment security or payment required to be 
provided under these regulations shall be furnished by the Applicant or the Cross Border 
Customer in Indian Rupees from a Nationalized Bank of India or from a bank in the concerned 
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neighbouring country which shall be confirmed by a Nationalized Bank of India.” 

 

10. Amendment to Regulation 12 of the CBTE Regulations:   

10.1. Clause (1) of Regulation 12 was proposed to be substituted as under: 

“(1) The following entities shall be eligible as Applicants to apply for a grant of GNA or for 

enhancement of the quantum of GNA for injection into the Indian grid or drawal from the Indian 

grid: 

a) A Participating Entity located in the neighbouring country; 

b) An Electricity Trading licensee of India. 

(1-i) Separate applications for grant of GNA for injection into the Indian grid or drawal from 

the Indian grid shall be made to CTU.  

(1-ii) GNA under these regulations may be applied for a period of eleven months or more: 

 Provided that where augmentation of ISTS of India is required for the grant of GNA, GNA 

shall be applied for a period of sixty months or more.” 

10.2. Comments have been received from Adani Power, NVVN, and CTUIL. 

10.2.1. Adani Power has commented that there is inconsistency between Regulations 10(7) 

and 12(1). While the newly proposed Regulation 10(7) allows generating stations to 

seek Connectivity and access, as per the proposed amendment to Regulation 12(1), a 

generating station is not eligible to apply for GNA. As per proposed Regulation 12(1), 

when the Generating station needs GNA, the application should be made by a Trader. 

Accordingly, Adani Power requested clarification on whether a generating station 

located in India supplying power exclusively to a neighbouring country through a 

dedicated transmission system shall be allowed to apply for Connectivity. 

10.2.2. NVVN has suggested adding a proviso that the deemed GNA in respect of the existing 

cross border power trade should be applicable up to the "cross border power trading 

agreement end date”. 

10.2.3. CTUIL has commented that T-GNA is to be provided up to eleven months; therefore, 

the GNA period should be more than eleven months. 

10.3. Analysis and Decision 

10.3.1. In respect of the Adani Power comment, it is clarified that the Connectivity application 

by a generating station which is located in India and electrically connected to a 

neighbouring country through a dedicated transmission has been specifically covered 

under Regulation 10(7) and Annexure-I of these Regulations.  
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10.3.2. The comment of NVVN is beyond the scope of the current amendment. Deemed GNA 

has been granted under the GNA Regulations after public consultation and shall be 

governed in terms of those provisions. 

10.3.3. CTUIL suggestion has been accepted, and Clause (1-ii) has been modified. 

 

11. Amendment to Regulation 14 of the Principal Regulations:   

11.1. Clause (3) of Regulation 14 was proposed to be substituted as under: 

“(3) In case of delay in achieving commercial operation date of generating station or unit(s) 

thereof and associated dedicated transmission system in the neighbouring country beyond the 

scheduled date agreed in the GNA Agreement, the generator or the trading licensee which has 

obtained GNA for the purpose of injection into the Indian Grid shall be liable to pay the 

transmission charges as under: 

(a) In case where augmentation has been taken up under ISTS for grant of such GNA for 

the purpose of injection into the Indian Grid, the Yearly transmission charges for such 

augmentation which has achieved COD proportionate to the quantum of GNA from the 

date of effectiveness of GNA till the generating station or unit thereof achieves COD. 

(b) In the case where GNA for the purpose of injection into the Indian Grid has been granted 

on existing ISTS with no identified augmentation to ISTS for such GNA, the transmission 

charges shall be payable till the generating station or unit thereof achieves COD at 2% 

of T-GNA rate for the State where injection point is located in Indian Grid (where T-GNA 

rate shall be as per the Sharing Regulations).” 

11.2. Comments have been received from PTC India, Grid India, NVVN and CTUIL. 

11.2.1. In respect of sub-clause (a), PTC India has commented that in case of delay in 

achieving COD of the generator and ISTS augmentation has been achieved, the liability 

to pay transmission charges should be applicable to the portion of that augmented 

capacity which has remained stranded, on account of relinquishment. 

11.2.2. In respect of sub-clause (b), PTC India has commented that no reason has been 

mentioned under the EM to explain the suggested penalty charges at the rate of 2% T-

GNA charge. It is suggested that equal treatment shall be given to both domestic and 

cross border entities, hence it should be as per Regulation 13(7) of the Sharing 

Regulations. 

11.2.3. In respect of sub-clause (b), GRID India has suggested adding the following proviso: 

"The transmission charges recovered from such generator(s) or trading licensee(s) shall be 

reimbursed to the drawee DICs in proportion to their share in the first bill in the following billing 

month." 

11.2.4. NVVN has suggested the addition of the following proviso for the case of a trilateral 

agreement: 
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"Provided that in case of power supply under Tripartite agreement for transaction across India 

involving two neighbouring countries, in case of delay in achieving commercial operation date 

of generating station or unit(s) thereof and/or associated dedicated transmission system in the 

neighbouring country beyond the scheduled date agreed in the GNA Agreement, the generator 

in the neighbouring country shall be liable to pay the GNA charges for injection as well as for 

drawl irrespective of who has obtained GNA for injection or drawl." 

 

11.2.5. CTUIL, in respect of sub-clauses (a) and (b), has commented that it is likely that a 

generating station in the neighbouring country may apply for GNA for a smaller 

quantum with respect to the installed capacity. Hence, it will be clearer if transmission 

charges to be paid for delay are linked to the GNA granted and the GNA capacity 

delayed thereof. Further transmission charges corresponding to GNA capacity, that has 

achieved COD, have to be included in YTC for sharing under regulations 5 to 8 of the 

Sharing Regulations. 

11.3. Analysis and Decision 

11.3.1. We are not inclined to accept PTC’s suggestion to levy the charges for stranded 

capacity since, in any case, such an entity would have booked the entire system for 

itself, including additional augmentation, and it is only the augmentation which is 

charged in case of delay by the generating station. Further calculations of stranded 

capacity have also been done away with under the GNA Regulations. A generator on 

whose request the transmission system was taken up and such generator is delayed, 

whereas the transmission system has been commissioned, should be liable to 

transmission charges for such transmission system, such that the burden of such 

transmission system does not fall on other DICs.  

11.3.2. The suggestion of PTC India to link delay charges with Regulation 13(7) of the Sharing 

Regulations in case GNA is granted with no identified augmentation to ISTS is not 

acceptable. An entity booking the transmission system under GNA should be 

committed to giving the start date of GNA prudently and should utilise the booked 

system. In case it is delayed, it should be liable to pay transmission charges. Further, 

the same cannot be compared with a generating station connected with the Indian grid 

under the GNA Regulations since it is mandated to take GNA for the full installed 

capacity and is liable to pay delay charges accordingly. Whereas in the case of a 

generating station located in the neighbouring country(ies) there is flexibility either to 

seek GNA or T-GNA (without mandatorily having GNA). The delay charges are @2% 

T-GNA rate, where the T-GNA rate is the rate to use the transmission system under 

margins. 
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11.3.3. Grid-India suggestion has been considered, and accordingly, a new sub-clause (c) has 

been incorporated. 

11.3.4. In respect of the NVVN comment, it is clarified that the entity that sought GNA shall be 

liable to pay the delay charges, and the liability is not transferable to any other entity. 

11.3.5. In respect of the CTUIL comment, it is clarified that proposed Regulation 14(3) already 

provides for the levy charges corresponding to GNA. The provision of including part 

under Regulations 5 to 8 of the Sharing Regulations shall be as per the provision of the 

Sharing Regulations. 

11.3.6. CTUIL suggestion on sub-clauses (a) and (b) has been considered, and suitable 

modification has been incorporated. 

11.3.7. Considering the above discussion, Clause (3) of Regulation 14 has been modified as 

under: 

“(3) In case of delay in achieving commercial operation date  of generating station or unit(s) 

thereof and associated dedicated transmission system in the neighbouring country beyond 

the scheduled date agreed in the GNA Agreement, the generator or the trading licensee 

which has obtained GNA for the purpose of injection into the Indian Grid, shall be liable to 

pay transmission charges  as under: 

(a) In case where augmentation has been taken up under ISTS for grant of such GNA 

for the purpose of injection into the Indian Grid, the Yearly transmission charges for 

such augmentation which has achieved COD, proportionate to the quantum of GNA 

which has been made effective but the corresponding capacity of the generating 

station or unit thereof has not achieved the COD, from the date of effectiveness of 

GNA till the generating station or unit thereof achieves COD. 

(b) In the case where GNA for the purpose of injection into the Indian Grid has been 

granted on existing ISTS with no identified augmentation to ISTS for such GNA and 

the GNA has been made effective but the generating station or unit thereof has not 

achieved the COD, the transmission charges shall be payable till the generating 

station or unit thereof achieves COD at 2% of T-GNA rate for the State where injection 

point is located in Indian Grid (where T-GNA rate shall be as per the Sharing 

Regulations). 

(c) The amount received under this Clause, shall be used for reducing Monthly 

Transmission charges under the Sharing Regulations.” 

 

11.4. Clause (4) of Regulation 14: 

 

11.4.1. Clause (4) of Regulation 14 provides as under: 

“In case of delay in the commissioning of a Cross Border Transmission Link, 
compensation, if any, to the generating company or transmission licensee or both, 
as the case may be, shall be as decided by the respective Governments.” 
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11.4.2. The definition of CBTL under Regulation 2(1)(s) provides that CBTL includes the 

transmission link from the pooling station within India till the pooling station of a 

neighbouring country, and includes the dedicated transmission line from the 

generating station located within the territory of a neighbouring country getting 

connected with the Indian grid. Further, under the draft second amendment, 

Regulation 7(2-ii) provided that a transmission licensee may develop, operate, and 

maintain the Indian portion of CBTL after obtaining the necessary approvals from 

the Government of India. Such transmission links, such as the dedicated line 

covered under Regulation 7(2-i) and that under Regulation 7(2-ii), are different 

from CBTL developed under Regulation 7(1) and 7(2) of these regulations. 

Accordingly, for ample clarity, words “(except covered under Regulation 7(2-i) and 

7(2-ii))” have been inserted in Regulation 14(4) after the words “Cross Border 

Transmission Link”. For the delay of the line covered under Regulation 7(2-i) and 

Regulation 7(2-ii), compensation, if any, to the generating company or 

transmission licensee or both should be as mutually agreed between the parties. 

 

11.5. Clause (5) of Regulation 14 was proposed to be substituted as under: 

 “(5) In the event of delay by the transmission licensee in commissioning of the transmission 

system within India beyond its scheduled date and the generating company is ready with its 

generating station or unit(s), the transmission licensee shall pay transmission charges (which 

such transmission licensee would have received after achieving COD) to generating 

company or the trading licensee on behalf of such generating company, proportionate to 

generation capacity which has achieved commercial operation, in case no alternative 

arrangement is made by the transmission licensee in consultation with CTU to evacuate the 

power of such generating station: 

Provided that in case of non-payment of transmission charges by the transmission licensee 

to the generating company or the trading licensee, as the case may be, such charges shall 

be recovered by the CTU from the Contract Performance Guarantee furnished by the 

transmission licensee and paid to the generating company.” 

11.6. Comments have been received from Grid-India and CTUIL. 

11.6.1. Grid-India has commented that the transmission charges for TBCB projects are known 

upfront before COD of the project; however, for RTM mode projects, the charge will be 

known when the licensee files its tariff petition at the Commission. Therefore, it is 

proposed to include a provision for indicative charges in the Regulation for RTM-based 

projects for transmission lines and other equipment, to arrive at the transmission charge 

before COD. 
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11.6.2. CTUIL has commented that, for better clarity, compensation to be paid by the 

transmission licensee has to be linked to the GNA capacity which has achieved COD. 

Further, a 3-month period after the due date should be considered for the encashment 

of CPG in line with Regulation 16 (3) of the GNA Regulations. 

11.7. Analysis and Decision 

11.7.1. Grid-India suggestion has been accepted. We note that Regulation 12(f) of the Sharing 

Regulations, 2020 provides as under: 

“14(f) In case an intra-State transmission licensee is responsible for the delay in 

commencement of power flow in the inter-State transmission system which has achieved 

deemed COD, such  intra-State transmission licensee of the delayed intra-State 

transmission system shall pay 50% of YTC of the delayed  intra-State transmission system 

OR 50% of YTC of the inter-State transmission system which has achieved deemed COD 

(excluding transmission elements covered under sub-clause (d) of this Clause), whichever 

is lower, till the delayed intra-State transmission system achieves COD: 

Provided that in case of transmission elements covered under sub-clause (d) of this Clause, 

charges under this sub-clause shall not be levied on the intra-State transmission licensee: 

Provided further that where YTC of the delayed intra-State transmission system is 

not available, CTU shall work out the YTC for such intra-State transmission system, 

for the purpose of this clause, based on the indicative capital cost of similar 

configuration in the inter-State transmission system.” 

The above applies when a tariff is not available; CTU has to work out the YTC based 

on the indicative capital cost of a similar configuration in the inter-State transmission 

system. Similar provisions have been inserted in Regulation 14(5) of these regulations.  

11.7.2.  CTUIL suggestion has been considered and suitably incorporated under Clause (5) of 

Regulation 14. 

12. Amendment to Regulation 15 of the Principal Regulations: 

12.1. The words and numbers “valid for five (5) years” were proposed to be deleted 

from Clause (2) of Regulation 15. 

12.2. Comment has been received from PTC India. 

12.2.1. PTC India has commented that BG requires a validity period, and therefore, this validity 

period should be retained. 

12.3. Analysis and Decision 

12.3.1. The validity period of the Access Bank Guarantee shall be provided in the CTUIL’s 

format for the Access Bank Guarantee. Accordingly, the following clause (3) under 

Regulation 15 has been incorporated: 
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“(3) The validity Period of Access Bank Guarantee shall be included by CTU in format of 

the Access Bank Guarantee.” 

 

12.4. Clause (3) was proposed to be substituted, and addition of a new Clause (4-i) was 

proposed under Regulation 15 as under: 

 “(3) The Cross Border Customer who has been granted GNA may approach CTU and seek 

permission to exit prior to the award of the contract for execution of the transmission system 

by the transmission licensee. All such requests shall be considered and decisions 

communicated to the applicant not later than thirty (30) days from the date of the request: 

Provided that where exit is permitted, the CTU shall encash the Application Bank Guarantee 

and return the Access Bank Guarantee.” 

(4-i) If a Cross Border Customer who has been granted GNA on existing margins with no 

augmentation in Indian Grid, relinquishes GNA granted under these Regulations, the 

subsisting Application Bank Guarantee and Access Bank Guarantee shall be encashed by 

the CTU. In case of no subsisting Access Bank Guarantee, one month transmission 

charges payable by such entity under the Sharing Regulations shall be payable as 

relinquishment charges.” 

12.5. Comments have been received from Tata Power and CTUIL. 

12.5.1. CTUIL has commented that there may be cases where only part of the quantum is 

relinquished by the Cross Border Customer, in which case the subsisting Access Bank 

Guarantee should be encashed corresponding to the relinquished quantum. Further, 

One month charges should be levied corresponding to the relinquished quantum. 

12.5.2. In respect of Clause (4-i), Tata Power has commented that for the cases where GNA 

has been granted on existing margins with no augmentation, CTU may deduct only the 

application bank guarantee as relinquishment charges, and Access Bank Guarantee 

may be refunded to the applicant. 

12.6. Analysis and Decision 

12.6.1. CTUIL comment on part quantum and Tata Power comment on GNA on existing 

margins have been considered. There is a need for clear provisions of relinquishment 

under various scenarios and treatment of BGs in each case, which have been 

incorporated in the Regulations and tabulated as below: 

S.No GNA with 
Augmentation or 
on an existing 
system without 
Augmentation 

Relinquishm
ent prior to 
the award of 
the contract 
or after the 
award of 
contract 

Relinquishme
nt for part or 
full quantum   

Treatment of 
Application 
BG 

Treatment of 
Access BG 

1 With 
Augmentation  

Prior to the 
award of the 
contract 

for part 
quantum  

Retained 
towards the 
balance 

Proportionate 
returned for 
quantum 
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quantum of 
GNA  

relinquished, 
balance 
retained 
towards GNA 
subsisting 

2 With 
Augmentation 

Prior to the 
award of the 
contract 

for full quantum  Full Encashed Full Returned 

3 With 
Augmentation  

after the 
award of the 
contract but 
before the 
GNA is 
effective 

for part 
quantum  

Retained 
towards the 
balance 
quantum of 
GNA  

Proportionate 
encashed for 
relinquished 
quantum and 
proportionate 
retained for 
balance 
quantum   

4 With 
Augmentation 

after the 
award of the 
contract but 
before the 
GNA is 
effective 

for full quantum  Full Encashed Full Encashed 

5 With 
augmentation  

After GNA is 
effective  

Full quantum  Encash 
subsisting BG 

Encash the 
subsisting BG, 
in case no 
subsisting 
Access Bank 
Guarantee, one 
month 
transmission 
charges to be 
paid 

6 With 
augmentation 

After the 
GNA is 
effective  

Part quantum  Subsisting BG 
to be 
considered for 
the balance 
quantum of 
GNA.  
 
 

Encash 
subsisting BG 
proportionate to 
relinquished 
quantum, in 
case there is no 
subsisting 
Access Bank 
Guarantee, one 
month 
transmission 
charges to be 
paid, for 
relinquished 
quantum 

8 GNA on the 
existing system 
without 
Augmentation  

Relinquishm
ent prior to 
the GNA 
effective date   

for part 
quantum  

Retained for 
the balance 
quantum of 
GNA  

Returned in 
proportion to 
relinquished 
GNA and 
balance 
retained  

9 GNA on the 
existing system 
without 
Augmentation 

Relinquishm
ent prior to 
the GNA 
effective date   

For full 
quantum  

Full Encashed Full Returned 

10 GNA on the 
existing system 
without 
Augmentation 

After the 
GNA is 
effective  

Full quantum  Encash 
subsisting BG 

Encash the 
subsisting BG, 
in case there is 
no subsisting 
Access Bank 
Guarantee, one 
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month 
transmission 
charges to be 
paid 

11 GNA on the 
existing system 
without 
Augmentation 

After the 
GNA is 
effective  

Part quantum  Subsisting BG  
to be 
considered for 
the balance 
quantum of 
GNA.  

Encash 
subsisting BG 
proportionate to 
relinquished 
quantum, in 
case no 
subsisting 
Access Bank 
Guarantee, one 
month 
transmission 
charges to be 
paid, for 
relinquished 
quantum 

 

12.6.2. A provision of a notice period of 30 days has also been included in the regulation, such 

that the Cross Border Customer gives adequate notice before relinquishing the access 

rights. 

12.6.3. All the abovesaid provisions have been included under Regulation 15(4) and its 

subclauses. 

 

12.7. Clause (5) was proposed to be substituted under Regulation 15 as under: 

“(5) In case there is a delay in the commissioning of the generating station and associated 

dedicated transmission system beyond the timelines agreed in the GNA Agreement, and 

GNA has been operationalized, the transmission charges if not paid by the Cross Border 

Customer as provided in Clause (3) of Regulation 14, shall be recovered by CTU by 

encashing the Access Bank Guarantee submitted in terms of Clause (1) or Clause (2), as 

the case may be.” 

12.8. Comments have been received from CEA and CTUIL. 

12.8.1. CEA has commented that in line with Regulation 14(3), Clause (5) may be modified as 

under: 

“(5) In case there is a delay in the injection commissioning of the generating station and 

associated dedicated transmission system beyond the timelines agreed in the GNA 

Agreement, and GNA has been operationalized…………” 

12.8.2. CTUIL has commented that 3 months’ time after the due date, in line with GNA 

Regulations, is to be provided before encashment of Access Bank Guarantee as per 

provisions in GNA Regulations for Connectivity revocation. In the event of non-payment 

of charges and if the Bank guarantee is not available, the connectivity / GNA granted 

should be revoked. In case of a delay in payment, the LPS rules should apply. 
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12.9. Analysis and Decision 

12.9.1. In respect of the CEA comment, it is clarified that the delay for a generating station has 

been linked to the generating station achieving COD, and under reasonable 

circumstances, once a generating station achieves COD, it would inject power for sale.  

12.9.2. CTUIL suggestion has been considered, and Clause (5) has been modified suitably so 

that any encashment of the Bank Guarantee in terms of Regulation 14(3) shall be done, 

if the transmission charges under Regulation 14(3) are not paid for more than three 

months from the due date. However, under the existing CBTE Regulations, the due date is 

not defined; accordingly, the definition of “due date” has been incorporated (in line with 

Regulation 16 of the Sharing Regulations, 2020) at sub-clause (x-i) of Clause (1) of Regulation 

2 of these Regulations. 

12.10. Clause (7) was proposed to be substituted under Regulation 15 as under: 

“(7) The quantum of Access Bank Guarantee submitted in terms of Clause (1) or Clause (2), 

as the case may be, shall be progressively reduced each year after the Cross Border 

Customer begins to avail of GNA corresponding to one-fifth of its total value. On completion 

of each year, one-fifth of the value of the Access Bank Guarantee shall be returned to the 

Cross Border Customer each year.” 

12.11. A comment has been received from CTUIL. 

12.11.1. CTUIL has commented that in case of non-payment of charges, and if the Bank 

guarantee is not available, the connectivity/GNA granted should be revoked. In the 

event of a payment delay, the LPS rules should apply. 

12.12. Analysis and Decision 

12.12.1. The existing Regulation 33(3) provides as under: 

“In case of default of payment of Transmission Charges and other Grid-related charges, 
the Cross Border Customer shall be denied access to the Indian Grid till discharge of its 
dues.” 

 

As per the above, if there is any default in payment of the Transmission Charges and 

Grid-related Charges, the Cross-Border Customer shall be denied access to the Indian 

Grid till such Cross-Border Customer clears its dues. Thus, provision to restrict access 

is already there in the Regulations.  

  

12.13. Clause (9) was proposed to be inserted under Regulation 15 as under: 

“(9) In case an electricity trading licensee of India is making an application for a grant of 

GNA, it may furnish the Access Bank Guarantee issued by the entity on whose behalf such 

trading licensee has sought GNA, subject to a condition that Access Bank guarantee shall 
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be issued by any scheduled commercial bank in India recognized by Reserve Bank of 

India.” 

12.14. A comment has been received from PTC India. 

12.14.1. PTC India has commented that issuance of Access BG should be allowed to the 

applicant only and not for the entity on whose behalf BG will be provided. If it is 

allowed, it may lead to legal complications in case of invocation of BG provided by a 

third party who is not a party to the access agreement, and this may affect other 

prevailing regulation(s) and agreement. 

12.15. Analysis and Decision 

12.16. The provision for furnishing the Access Bank Guarantee issued by the entity on whose 

behalf the trading licensee has sought GNA is a facilitative provision for trading 

licensees and is not mandatory. This provision has been introduced based on 

stakeholders’ feedback, as explained in EM.  

12.17. Clause (10) was proposed to be inserted under Regulation 15 as under: 

“(10) The amount received from the encashment of Application Bank Guarantee and 

Access Bank Guarantee shall be adjusted in Monthly Transmission Charges under the 

Sharing Regulations.” 

12.18. A comment has been received from CTUIL. 

12.19. CTUIL has suggested the following modification to align it with the provision under the 

GNA Regulations: 

“(10) The amount received from the encashment of Application Bank Guarantee and Access 

Bank Guarantee shall be adjusted in used for reducing the Monthly Transmission Charges 

under the Sharing Regulations.” 

12.20. Analysis and Decision 

12.21. CTUIL's suggestion has been considered, and the clause has been modified. 

 

13. Amendment to Regulation 16 of the CBTE Regulations 

13.1. To align with GNA Regulations, the word “operationalisation” appearing multiple times 

under Regulation 16 has been replaced with the word “effectiveness”. 

 

14. Amendment to Regulation 26 of the Principal Regulations: 
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14.1. It was proposed under draft amendment that the words “DSM Regulations in India” shall 

be replaced with the words “charges for the general seller and buyer under the DSM 

Regulations in India for injecting and buying entities” in Clause (6) of Regulation 26. 

14.2. Comments have been received from Grid India and Tata Power. 

14.3. Grid India has commented that presently, for Nepal, Bhutan and Bangladesh, schedule 

and DSM are calculated on a net country basis. Nepal and Bhutan import power from 

India during the winter months and export power to India for the rest of the year. 

Therefore, Nepal and Bhutan will sometimes become buyers and sometimes become 

sellers in a year. Thus, the net position of these cross border countries may change as 

a buyer or seller from time to time. As per Regulation 8(14) of DSM Regulations 2024, 

the Indian states, irrespective of their net schedule position (i.e. drawal or injection) at 

the state periphery, are always considered as buyers for DSM computation. 

Accordingly, Grid India sought the following clarification: 

(a) whether the cross-border countries can be considered as buyers during the import 

period and as a general seller during the export period, or 

(b) They will always be considered as buyer(s), as being done for Indian States, as per 

the provision in clause 8.14 of DSM 2024 Regulation 

14.4. Tata Power has requested that the DSM penalties be considered in line with the RE 

seller and buyer instead of the general seller and buyer. 

14.5. Analysis and Decision  

14.5.1. It is clarified that the DSM charges are being levied under the DSM Regulations, and 

clarifications, if any, may be sought by Grid India under the said DSM Regulations.  

14.5.2. The proposal of Tata Power to extend DSM as per the RE seller and buyer is not 

acceptable since the same is applicable only for a WS seller. 

15. Amendment to Regulation 29 of the Principal Regulations: 

15.1.1. Grid India suggested that coordination among system operators should include “cyber 

security issues”.  

15.1.2. Comments of Grid India have been accepted, and changes have been incorporated in 

Regulation 29. 

16. Amendment to Regulation 30 of the Principal Regulations: 

16.1.1. Clause (1) of Regulation 30 was proposed to be substituted as under: 

(1) 
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(a) Transmission charges towards the use of ISTS of India shall be payable for drawl from 
Indian Grid by Cross Border Customer as per provisions of the Sharing Regulations. 
(b) The transmission charges for the Cross Border Transmission Link(s) covered under Clauses 
(1) and (2) of Regulation 7 of these regulations shall be payable as per Government to 
Government negotiations. 
(c) The transmission charges for the use of the Cross Border Transmission Link developed 
under Clause (2-i) and (2-ii) of Regulation 7 of these regulations shall be recovered as detailed 
at Annexure-II to these regulations 

16.1.2. No comment has been received on the above. 

16.1.3. It is observed that CBTL covered under Regulation 7(2) includes a dedicated 

transmission line constructed by a generating station located in a neighbouring country 

and connecting to an Indian pooling station, post the grant of Connectivity under CBTE 

Regulations, if any. The charges for such a dedicated line may be recovered by the 

generating station  through its own arrangements rather than through Government-to-

Government negotiations. Accordingly, an exception has been inserted under 

Regulation 30(1)(b) for such dedicated transmission lines. 

17. Amendment to Regulation 31 of the Principal Regulations: 

17.1. Regulation 31 was proposed to be substituted as under: 

 “31. Transmission Losses 

In line with the provisions of Scheduling and Despatch Procedure of Grid Code and 

Regulation 10 of the Sharing Regulations the transmission losses shall be applied at the 

rate of Average all India ISTS losses for drawal schedules at Indian end of the Cross 

Border Transmission Link.” 

17.2. Comment has been received from CEA. 

17.2.1. CEA has commented that the Drawal schedule may always be at the Indian end of the 

cross border link. Rather, delivery points are identified based on mutual discussion and 

agreement. Accordingly, CEA has suggested the following modification: 

“In line with the provisions of Scheduling and Despatch Procedure of Grid Code and Regulation 

10 of the Sharing Regulations the transmission losses shall be applied at the rate of Average 

all India ISTS losses for drawal schedules at delivery point (as decided at Government 

level) Indian end of the Cross Border Transmission Link.” 

17.3. Analysis and Decision 

17.3.1. It is clarified that the clause provides for the application of transmission loss for the 

Indian Grid and does not decide the delivery point, which may be as per the contract; 

however, the All India average loss for drawal schedules shall be applicable at the 

Indian interface point. 

    

18. Insertion of new Regulation 33-A after Regulation 33 of the Principal Regulations: 
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18.1.1. It is noted that CBTE Regulations 2019 included provisions of Connectivity, LTA, MTOA 

and STOA. The said CBTE Regulations referred to the Connectivity Regulations 2009 

and Open Access Regulations, 2008, for various procedural aspects. Under the GNA 

Regulations, Connectivity for injecting entities includes GNA equal to the quantum of 

Connectivity and Connectivity is mandated for the entire installed capacity. However, 

under the CBTE Regulations, Connectivity shall continue to be a flexible product with 

no mandate of Installed capacity and access rights to be obtained separately. The same 

has  been proposed to provide participating entities with flexibility to obtain access as 

per their requirements.  

18.1.2. Since Connectivity under CBTE Regulations would not allow any access rights, we are 

of the view that formats for Connectivity and GNA under the CBTE Regulations are 

required to be issued separately by CTU to avoid any confusion between Connectivity 

granted under the GNA Regulations vs Connectivity granted under the CBTE 

Regulations. 

18.1.3. Accordingly, a new Regulation 33-A has been inserted directing CTU to issue formats 

within the specified timeframe. CTU may issue a detailed procedure, if it is felt 

necessary by CTU after stakeholder consultation. It is also provided that until  the 

formats for Connectivity and GNA are issued by the Nodal Agency under the CBTE 

Regulations,  applications for Connectivity or GNA under these regulations shall be made 

utilising the formats under the GNA Regulations, such that there is no holding up of 

applications. 

19. Inclusion of Annexure-I - Modalities for Connectivity, GNA, T-GNA for an entity 

under Regulation 10(7) of these regulations  

19.1. Annexure-1 was proposed to be inserted as under: 

“(a) Such entity shall take approval from the Government of India for such additional 
connectivity and access with the Indian Grid. The Applicant shall be required to make a 
separate application for a grant of connectivity to the Indian Grid and Access to the Indian 
Grid (GNA or T-GNA).  

(b) The application for a grant of connectivity to the Indian Grid shall be accompanied by an 
application fee of Rs 5 lac, Application Bank Guarantee of Rs 50 lacs.  

(c) CTU, within 60 days of receipt of an application for connectivity, shall grant the 
connectivity.  

(d) Grant of connectivity to such applicant shall not confer the right for the transaction of 
power into the Indian Grid. Such Applicant shall separately apply for GNA or T-GNA for 
transaction power into Indian Grid. 

(e) The application for a grant of GNA shall be accompanied by an application fee of Rs 5 
lac in Indian Rupees and Access Bank Guarantee as per Regulation 15(1) of these 
regulations.  
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(f) In case the grant of GNA requires augmentation of ISTS, CTU, within 90 days of receipt 
of an application for GNA, shall inform the applicant of the amount of Access Bank Guarantee 
to be furnished by the Applicant as per Regulation 15(2) of these regulations. The applicant 
shall be required to furnish such Access Bank Guarantee within one month of such intimation 
by CTU, and upon submission of the revised Access Bank Guarantee, the Access Bank 
Guarantee submitted along with the application shall be returned.  

(g) Applicant may seek T-GNA under Advance application or Exigency Application as per 
timelines provided in the GNA Regulations for the purpose of injection in the Indian Grid or 
drawl of power from Indian Grid (drawl only for the purpose of startup power or auxiliary 
consumption). Each application for T-GNA shall be accompanied by a non-refundable 
application fee of Rs. 5000 in Indian Rupees per application. 

(h) The grant of GNA or T-GNA shall be limited up to the quantum of connectivity granted; 

(i) Applicant shall develop, operate, and maintain the dedicated transmission system up to 
the ISTS point, along with associated bay(s) at the ISTS substation; 

(j) Applicant shall submit one-time connectivity charges for Rs. one lakh per MW for the 
quantum of connectivity granted one month prior to a physical connection to the Indian Grid.  

(k) The one-time charges paid by such entity shall be adjusted in Monthly Transmission 
Charges under the Sharing Regulations. 

(l) In case the entity withdraws the connectivity and GNA (if any), the subsisting Application 
Bank Guarantee and Access Bank Guarantee shall be encashed. 

(m) Application Bank Guarantee shall be returned within one month of the effective date of 
GNA. In case GNA is not obtained for any capacity, the Application Bank Guarantee shall be 
returned after five years from the date of connection with the Indian Grid. 

(n) Access Bank Guarantee shall be returned in five equal parts over five years after the 
effective date of GNA. 

(o) The mode of operation of the dedicated transmission system connecting to the Indian 
Grid shall be as per the Standard Operating Procedure (SOP) issued in this regard.” 

19.2. Comments have been received from Adani Power and Grid India. 

19.3. Adani Power has commented that for the generating station already having declared 

commercial operation as on the date of coming into effect of this amendment to the 

Regulations, such entity should not be required to take approval from the Government 

of India for such additional Connectivity and access with the Indian Grid. Moreover, for 

such an entity, one-time GNA charges should not be levied on  the capacity which has 

been declared for commercial operation in line with Amendment-1 of the GNA 

Regulations. 

19.4. Analysis and Decision 

19.4.1. Clause 8.9 of the Cross Border Guidelines, as amended by MoP vide Order dated 

12.08.2024, provides as under: 

“8.9 Indian Generating Station(s) supplying electricity exclusively to neighbouring country may 

be allowed to build dedicated transmission line for connecting to the transmission system of 

neighbouring country keeping in view technical and strategic considerations. Provided that such 

construction of dedicated transmission line shall be allowed subject to approval of the 

Designated Authority, in accordance with the provisions the Electricity Act, 2003 at the cost 
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inbuilt in the contract agreement signed between Entity(ies)of Indian and the neighbouring 

countries.  

Provided further that Government of India may permit connection of such generating 

station to the Indian Grid (inter-State or intra-State grid) to facilitate sale of power within 

India in case of sustained non-scheduling of full or part capacity or default notice issued by the 

Generator for any default including delayed payment under the PPA., subject to complying the 

technical and safety standards notified under various sections of the said Act.” 

As per the above, Indian Generating Station(s) supplying electricity exclusively to 

neighbouring countries are required to seek Government of India permission for 

connection to the Indian Grid to facilitate the sale of power within India, subject to 

certain conditions. 

Considering the above, Adani Power’s suggestion not to take approval is not accepted. 

19.4.2. The suggestion of waiver from payment of one time charges is not acceptable, since 

such a generating station shall connect with ISTS after taking due approvals, and one 

time charges are linked to such a status of connection with ISTS. Regulation 40.2 of 

the GNA Regulations provides as under: 

“40.2. One time GNA charges shall be payable by entities covered under Regulation 4 and 
clause (iii) of Regulation 17.1 of these regulations in terms of clause (d) of Regulation 22.2 of 
these regulations: 

Provided that one-time GNA charges shall not be payable for the capacity which has been 
declared commercial operation and connected to ISTS as on date of coming into effect of 
these Regulations.” 

 

As per the above, One time GNA charges are not applicable for the capacity which has 

been declared for commercial operation and connected to the ISTS. 

 

20. Inclusion of Annexure-II. 

20.1. Clause (a) of Annexure-II was proposed as under: 

“(a) The transmission charges for the use of the Indian portion of Cross Border Transmission 

Link, developed under Clause (2-i) of Regulation 7 of these regulations, if utilized for open access, 

shall be recovered in the following manner:” 

20.2. Comment has been received from Grid India. 

20.3. Grid India has commented that presently, as per data shared by CTUIL, most of the 

cross-border transmission lines are considered in the Indian transmission charge 

sharing pool. Hence, it is requested that clarification be provided on whether those lines 

are to be excluded from the ISTS transmission charge pool after the enactment of this 

amendment. 
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20.4. Analysis and Decision 

20.4.1. It is clarified that the provision at clause (a) is made only for the those CBTL which is a 

dedicated transmission line developed, operated and maintained by the generating 

station located in the neighbouring country and connected to the pooling station within 

India (covered under clause (2-i) of Regulation 7 of the CBTL Regulations) post the 

grant of Connectivity under CBTE Regulations. This clause is not applicable to those 

CBTL covered under clause (1) of Regulation 7 of the CBTL Regulations, i.e. the CBTL 

planned jointly by Transmission Planning Agencies of the two countries with the 

approval of the respective Governments which shall be governed as per the overall 

framework of government to government negotiations or as per the agreements signed 

between the Government of India and the Governments of the respective neighbouring 

countries. 

 

20.5. Sub-clause (i) of Clause (a) of Annexure-1 was proposed as under: 

“i. The capital cost of such Indian portion of CBTL shall be approved by the 

Commission, and Yearly transmission charges (YTC) shall be determined for the 

full capacity of the portion of CBTL.” 

20.6. Comment has been received from CTUIL 

20.6.1. CTUIL has suggested the following modification: 

“i. The capital cost of such Indian portion of CBTL shall be approved by the Commission, 

and Yearly transmission charges (YTC) shall be determined for the full capacity of the 

Indian portion of CBTL.” 

20.7. Analysis and Decision 

20.7.1. CTUIL suggestion has been accepted. 

 

20.8. Sub-clause (ii) of Clause (a) of Annexure-1 was proposed as under: 

“ii. The YTC corresponding to the capacity under open access shall be determined on a pro-

rata basis. A per unit rate shall be determined considering the capacity under open access by dividing 

prorated YTC by the anticipated yearly energy transaction over the link for the capacity under 

open access. Such anticipated yearly energy transactions shall be determined by the 

Designated Authority. In case of uncertainty in the determination of energy transaction, 

energy corresponding to surge impedance loading shall be used for determination of per unit 

rate.” 

20.9. Comment has been received from Grid India. 
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20.9.1. Grid India has suggested adding a provision that CTUIL shall be the nodal agency for 

the determination of such charges and recovery thereof in consultation with the 

Designated Authority. 

20.10. Analysis and Decision 

20.10.1. Suggestions of Grid India have been accepted, and it is clarified that NLDC shall 

determine the per unit rate as per these regulations in consultation with DA. 

  

20.11. Sub-clauses (iii), (iv) and (v) of Clause (a) of Annexure-1 were proposed as under: 

“iii.  The per unit rate shall be payable by the:  

a. Participating entity drawing power through the CBTL based on scheduled drawal.  

b. Participating entity injecting power into the Indian grid under collective transactions 

at Indian Power exchanges using such CBTL shall also pay transmission charges 

for such CBTL at per unit rate as determined under sub-clause (ii) of this Clause. 

iv.  Actual drawal over and above the approved access quantum shall be payable at 1.25 times the 

rate under sub-clause (ii) of this Clause. 

v.  Actual injection over and above approved access quantum (under sub-clause (iii)(b) of this Clause, 

shall be payable at 1.25 times the rate under sub-clause (ii) of this Clause.” 

20.12. Comment has been received from Grid India. 

20.12.1. Grid India has commented that CTUIL may raise the bill for the scheduled drawal of 

power through the Cross Border Transmission Line. In case the Cross Border entity 

is transacting through collective transactions, power is drawn through multiple cross 

border links on a net country basis. Therefore, determining charges for a cross-border 

transmission link for such transactions may not be feasible. Necessary provisions may 

be incorporated in the regulations to factor energy scheduled under collective 

transactions. 

20.13. Analysis and Decision 

20.13.1. It is clarified that Annexure-II is only applicable for CBTL covered under 

Regulation 7(2-i). Any CBTL already developed under Regulation 7(1) and 7(2) shall 

continue to be governed in terms of existing arrangements. Further, it is clarified that 

transmission charges for transactions under GNA are to be billed by CTU and 

transactions under T-GNA are to be billed by Grid India.  

20.14. Sub-clause (vi) of Clause (a) of Annexure-1 was proposed as under: 

“vi. If over recovery of transmission charges on an annual basis is more than the approved tariff for the 

CBTL (for the capacity under open access) for a block period of 5 years, the same shall be shared 

between in the ratio of 20:80 between the owner of CBTL and entities who scheduled injection/drawl 
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through the CBTL under open access.” 

20.15. Comments have been received from Grid India and CTUIL. 

20.16. Grid India has commented that through cross border links, both injection and drawal schedules 

are done. When power is imported from a neighbouring country drawal schedule is prepared for 

Indian entities. Further, when power is exported to a neighbouring country, a drawal schedule is 

prepared for cross border entities. The 80% benefit of over recovery of transmission charges 

above the approved tariff shall be shared by entities that scheduled drawal through the CBTL. 

As per above, the benefit will be shared by cross border entities and Indian entities both. 

However, as per the Regulation, the transmission charge of CBTL will be paid by cross border 

entities only. Thus, it is suggested that Clause (a-vi) of Annexure II provision may be suitably 

modified so that the benefit shall be shared with the entities that are paying the transmission 

charge of the CBTL. 

20.17. CTUIL has suggested adding the following new provision: 

“vii. Transmission charges paid by the entities under Collective transactions at Indian Power exchanges 

for using such CBTL at per unit rate as determined under sub-clause (ii) of this Clause shall be collected 

and the details of the same may be separately maintained by Grid-India or any other Nodal Agency as 

nominated for adjustment provided under sub-clause (vi) of this Clause.” 

20.18. Analysis and Decision 

20.18.1. Sub-clause (iii) of Clause (a) of CBTE Regulations provides as under: 

“iii.  The per unit rate shall be payable by the:  

a. Participating entity drawing power through the CBTL based on scheduled drawal.  

b. Participating entity injecting power into the Indian grid under collective 

transactions at Indian Power exchanges using such CBTL shall also pay 

transmission charges for such CBTL at per unit rate as determined under sub-

clause (ii) of this Clause. 

As per the above transmission charges for the open access capacity of the CBTL covered 

under Clause (2-i) of Regulation 7 of the CBTE Regulations shall be paid by the participating 

entity drawing power based on scheduled drawal or injecting power under a collective 

transaction through such CBTL. Further, as per the definition of participating entity, it shall be 

the entity approved by DA. Therefore, the benefit shall be shared only among those entities 

that are transacting power over the CBTL under the open access capacity of such CBTL. 

20.18.2. In respect of the CTUIL suggestion, it is mentioned that the NLDC and CTUIL, as per their 

responsibility of billing, collection and disbursement of the transmission charges in respect of 

T-GNA and GNA, respectively, shall maintain the account of such transmission charges.  
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20.19. Clause (b) of Annexure-1 was proposed as under: 

“(b) The transmission charges for the use of the Indian portion of Cross Border 

Transmission Link, developed under Clause (2-ii) of Regulation 7 of these regulations shall 

be recovered in the following manner:” 

20.20. Comment has been received from Grid India. 

20.20.1. Grid India has commented that presently, as per data shared by CTUIL, most of the 

cross-border transmission lines are considered in the Indian transmission charge 

sharing pool. Hence, it is requested that clarification be given on whether those lines 

are to be excluded from the ISTS transmission charge pool after the enactment of this 

amendment. 

20.20.2. Grid India has also provided similar comments as provided for the different sub-

clauses of Clause (a). 

20.21. Analysis and Decision 

20.21.1. It is clarified that the provision at clause (b) is made only for those CBTL which will be 

developed, operated and maintained by a transmission licensee on a merchant basis 

after obtaining the necessary approvals from the Government of the respective 

countries (covered under clause (2-ii) of Regulation 7 of the CBTL Regulations).  

20.21.2. The other comments of the Grid India on different sub-clauses of Clause (b), which 

are identical to its comments on different sub-clauses of Clause (a), have already 

been addressed in the foregoing paragraphs. 

 

20.22. Sub-clauses (iii) and (iv) of Clause (b) of Annexure-1 were proposed as under: 

“iii. The YTC corresponding to the capacity under open access shall be determined on a pro-

rata basis. A per unit rate shall be determined considering the capacity under open access by dividing 

prorated YTC by the anticipated yearly energy transaction over the link for the capacity under 

open access. Such anticipated yearly energy transactions shall be determined by the 

Designated Authority. 

iv. The per unit rate shall be payable by the:  

a. Participating entity drawing power through the CBTL based on scheduled drawal.  

b. Participating entity injecting power into the Indian grid under collective transactions at 

Indian Power exchanges using such CBTL shall also pay transmission charges for such 

CBTL at per unit rate as determined under sub-clause (ii) of this Clause.” 

20.23. Comments have been received from the CTUIL and Tata Power. 

20.23.1. CTUIL has suggested deleting the provision of “anticipated yearly energy transaction” 

under subclause (iii) and has suggested linking it to MW capacity under open access.  
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20.23.2. Tata Power has commented that sub-clause iv.(b) should be deleted as under the 

existing provisions of the GNA Regulations, Buyers have been paying the 

transmission charges for any drawal of power under collective transactions. Similarly, 

for Cross Border power, the buying entity, whether through Bilateral or through 

Collective transactions, should be made to bear the drawal charges, including CBTL 

charges. 

20.24. Analysis and Decision 

20.24.1. With respect to the CTUIL comment, it is clarified that subclause (ii) already covers a 

scenario where part capacity is booked on an MW basis. Sub-clause (iii) deals with 

situations where transactions may be carried out for part of the day. The levy of 

charges based on the energy transaction has been kept to promote the 

implementation of CBTL on a merchant basis to facilitate more cross border power 

transactions. 

In respect of Tata Power comment, it is clarified that the said clause refers to charges 

only for a line developed under Regulation 7(2-ii). If a cross border entity on the other 

side of such CBTL injects power under a collective transaction into the Indian Grid, it 

is the only identified entity utilising such CBTL. The drawing entity cannot be identified 

in such a case, which would be an Indian entity, may be connected to the state system, 

and such an entity would not be identified to pay charges for the line under Regulation 

7(2-ii) of these regulations. In case such a drawee entity located in India schedules 

power under a bilateral transaction from an injecting entity located in a neighbouring 

country and utilising a line developed under Regulation 7(2-ii). Hence, Tata Power’s 

suggestions are not acceptable. 

 

 

 Sd/-       Sd/-              Sd/-             Sd/- 

(Ravinder Singh Dhillon)      (Harish Dudani)           (Ramesh Babu V.)       (Jishnu Barua) 

     Member                               Member                            Member                 Chairperson 
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Appendix - I 

 

List of Stakeholders who submitted written Comments/Suggestions 

SI. No. Name  

1 
Adani Power Limited  

2 
CEA 

3 
CTUIL 

4 
Grid India 

5 
NVVNL 

6 
PTC India 

7 
Tata Power 

 

 

 

 

Appendix- II 

 

List of stakeholders who made oral submission/presentation during Public 

Hearing held on 09.05.2025 on Draft Regulations 

SI. No. Name  Remarks 

1 
Grid India PPT Presentation 

 


